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5605. SHRI 'A. NEELALOHI.
THADASAN NADAR :

Will the Minister of EDUCA-
TION AND SOCIAL WELFARE
be pleased to state :

(a) whether Govrmnment are
having any Special Nutritive Food
Scheme at present ;

(b) if so, details of such schemes;

(c) what was total expenditure
on the scheme throughout the
country in the last financial year ;
and

(d) what is the respective amount
spent by Kerala during that period ?

THE DEPUTY MINISTER
IN THE  MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : /a) Spe-
cial Nutrition Programme and
Mid Day Mrcals Programme are
at present being implemented by the
States and Union  Territories as
State sector schemes under the
Minimum Needs programme.

(b) Tke Special Nutrition Prog-
ramme was started in  19%0-71
with 100.9, central ascistance.
Inthe Fifth Plan, itwas included
as a State sector scheme under
the Minimum Needs Programme.
It aims at providing supplementary
nutrition to the extent of 300 calories
and 10—12 prams of proteins to
children Delow 6 vears for 500 days
in a vear, and 500 calories and 25
grams of proteins to pregnant and
lactating mothers for 300 days in a
year. The programme is imple-
mented in urban slums, tribal
areas and backward rural areas.
The revised approved cost of nutri-
tion supplement is 25 p. per child
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and 50 p. per mother per day,
A coverage of about 8 million bepe.
ficiaries was reached under thig
programmec during the last year,

The Mid-day-Meals programme
was started in 1962-63. It aimg
at providing mid-day meals ¢,
school children (I to V class), pro-
viding nutritional supplementaticn
to the extens of goocaloriesand8— 5
grams of proteins per child per day
for 200 days in a year. In the
Fifth Plan, it was included as a
State _ sector scheme under the
Minimum  Needs Programme.
The approved  cost of food supple-
ment is 25 P. per child per day.
The programme achieved a coverage
of about 17 million beneSciaries
during the last year.

(c) The _cxpenditurc on the
schemes during 198081 was about
32.11 crores.

(d) The amount spent by Kerala
for Special Nutrition Programme
and Mid Day Meals programmes
for 198081 was Rs. 86.00 lakhs
and Rs. 16.50 lakhs respectively,

Development of Children
5605~ A SHRI CHINTAMANI
JENA :

Will the Min’ster of EDUCATION
AND SOCIAL WELFARE b-
pleased to state : )

fz) whether Union  Gcverr-
ment have formulated any pers.
pective  plan for the development
of Children during the current
financial year ;and

(b) if so, the details thereof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a) and
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(b) A Working Group has been
set up for preparing the Perspeative
Plan for Child Development 1980~
2000. The Workirg Group is at
fairly advanced stage in preparing
the Perspective Plan.

Reception  Houses for Juvenile

Delinguents  and Neglected
Children -
5605. B. SHRI ~ CHINTAMANI

JENA :Willthe Minister of EDUCA.
TION AND SOCIAL WELFARF be
pleased to state :

(a) whether thereis any prcposal
under the consideration of Govern-
ment to set up ‘reception houses’
and retormatory schoo's for p-oviding
academic and vocational education
to juvenile delinquents and reg.
lected children who were nnt
accused of =ny offence ;

(b) whether Governmert are
. satisfied with the pciformence of
the reformatory schools set up hy
the Andhra Pradesk and Tamil
Nadu Governments as a mode! ;
and

(¢) if sol the dctails
the scheme of Central
ment in ths regerd ?

regarding
Govern-

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS
(SHRI MALLIKAJUN) : (=)
The cnforcement of legislatien

for juvenile delinquents and neg-
lected children fzlls within the ju-
nisdiction of State  Governments
and Union Territory Administrations,
Prior t¢ the enactmert of the Child-
ren Acts in various States, the
Reforinatroy  Schools  Act, 189y
provided for the setting up of Re-
formatroy Schools for specizl care,
education 2nd treatment of delin-
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quent children below. 15 years
committed to jails, on a discretionary
basis. The Children Acts envisage
the setting up of - Remand/obser-
tion Homes for Temporary recep-
tion of children during pendency
of an enqury, For :ihe purpose
of institutiona] treatment, Specizl
Approved/Certified  Schools are set
up for delirquent children and
Children  Homes fcr neglected
children zre brought within the
purview of the  Children  Acts,
At present, all the States barring
Orsssa, Nagaland, Tripura and
Sikkim h:zve enzcted the Children
Acts while Bihar also has the neces-
sary infrastructure.

{(b) With thke enforcement ef
Children Acts in Andkra P:adesk
and Tamil Nadu, the Refirmitory
Schoc-s  Act, 1897 proyiding for
the setting un of Reformatary Schocls
stands repcaled. The responsis-
bility . regarding the sztisfactory
performance «f the Istjtuticns set
up under the Child~en Acts lies
with the State  Governments.

ic) i view of the  exclusive
jurisdiction of the State Govern-
ments 1n the m:tter, the Govern-
ment ¢ f Inaia bes no scheme in this
regard,

12.00 hrs.

PROF. MADHU DANDAVATE
(Rajapur) : Today, at least on the
last day, let me make 2 humble and
modcst submission, if you permit had
Sir Yesterday you said that you
received the communication from
the Maharasktra Legislzture, You
said it kad been sent to me.

Fi-stly, I want tv make a correc-
tion ‘n my statement.

The Secretarizt hassent that copy.
It was may mistake that it was mijs-

placed. I have seen that. On th:t
commun.catoon, I b:ve sent my
clarification w0 you., I hzve said





